191 Maternity Benefit
Amdt. Bill

[Shri Raghunatha Reddy]

Employees’ Insurance Act does not
apply they get the benefit under the
Maternity Benefit Act itself. But the
complicated question is this. Where
the provisions of Employees’ State
Insurance Act are applicable, but the
benefits are not as in the case of em-
ployees getting wages over Rs. 1,000,
what is to be done? We thought, even
though these people getting Rs. 1,000
may be considereq to be belonging
to affluent sections and able to take
care of themselves, under the Mater-
nity Benefit Act these women em-
ployees will get the benefit. This is
exactly the purpose and import of
this amendment. With these words
I move.

SHRIMATI PARVATHI KRISH-
NAN: Many points were raised about
the question of maternity benefits.
He said that this enactment will give
them benefits. What we have no-
ticed is that in regard to the matter
of employment of women, women
are getting squeezed out into less re-
munerative avenues of employment.
This is the situation which we see in
all sectors and especially concerning
the construction, beedi workers,
agricultural workers and so on. You
have not replied to those points at
all. Would you have discussions with

the Central organisations? Other-
wise this will continue.
SHRI RAGHUNATHA REDDY:

The provisions of the Act are being
enforced by the State Governments.
They are the appropriate authorities
for the enforcement of these provi-
sions. In certain other respects, as
I have already indicated, we still
take up the question of extending it
ang also review of the implementa-
tion of the Act in the next Labour
Ministers’ Conference.

MR. DEPUTY-SPEAKER:
question is:

The

“That the Bill further to amend
the Maternity Benefit Act 1961, as
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(Resl.)
passed by Rajya Sabha, be taken
into consideration.”
The motion wos adopted.

MR. DEPUTY-SPEAKER:
question is:

The

“That Clauses 2 and 3 ,Clause 1,
the Enacting Formula and the Title
stand part of the Bill.”

The motion was elopted.

Clause 2 and 3, Clause 1, the bkn-
acting Formula and the Title were
added to the Bill.

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): Sir,
I beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER;
question is:

The

“That the Bill be passed.”

The motion was adopted.
—

14.19 hrs,

RESOLUTION RE. CENTRAL ROAD
FUND

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G. S. DHIL-
LON): Sir, I beg to move the Reso-
lution on Road Development govern-
ing the Central Road Fund, in super-
session of the existing Resolution.
Copies of the proposed modified and
the existing Resolutions are already
with the Hon. Members.

I beg to move the following Resolu-
tion:—

“In supersession of the Resolu-
tion on Road Development adopted
by the Constituent Assembly of
India (Legislative) on the 19th
November, 1947, and as subsequent-
ly amended by that Assembly on
the 8th December, 1949 and by the
Parliament of India on the 14th

(L5
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April, 1050, this House hereby re-
aolves that—

1. There shall continue to be
set apart an amount not legs than
3.5 paise per litre out of the duty
of customg and of excise levied
o motor gpirit and the proceeds
thereof shall be applied for the
purposes of road development,

2. (1) The proceeds of such an
amount &0 set gpart in any finan-
<ial year, reduced by duty attri-
‘butable to taxed motor spirit used
in aviation during the same pe-
riod, shall be credited as a block
grant to a geparate Road Fund to
be maintained in the Public Ac-
count of India.

(2) For the purpose of this Re-
solution taxed motor gpirit shall
mean motor spirit upon which
the duty of customs or excise
shall have been paid and in res~
pect of which no rebate of such
duty shall have been given

8. (1) The Road Fund shall be
allocated as follows:—

(a) a portion equal to twenty
per cent shall be retained by
the Central Government as a
Central Reserve, this percent-
age being applicable with effect
from the allocation due for the
financial year 1848-49,

(b) out of the remainder
there shall be allocated by the
Central Government a porlion
for expenditure in each State
and Umon Territory specified
in the First Schedule to the
Constitution as near as may be
in the ratio which the con-
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motor spirit used in aviation
during the financial year con-
cerned.

(2) The portions allocated for
expenditure in the varioug States
and Union Terriotries shall be
ment until they are actually re-
quired for expenditure ip the
manner hereinafter gpecified.

(3) If in the opinion of the
Central Government, the Govern-
ment/Administration of any
State/Union Territory has at any
time—

(a) faled to take such steps
a8 the Central Government may
recommend for the regylation
and control of motor vehicles
within the State or Union Ter-
ritory; or

(b) delayed without reason-
able cause the application of
any portion of the Road Fund
allocated or re-allocated, as the
case may be, for expenditure
within the State or Union Ter-
ritory the Central Government
may resume the whole or part
of any sums, which it may at
that time hold for expenditure
1n that State or Union Territory.

(4) All sums resumed by the
Central Government from the ac-
count of any State Government/
Union Territory Administration
as aforesaid shall be re-allocated
between the credit accounts of
State Government/Union Terri-
tory Administration and the re-
serve with the Central Govern-
ment in the ratic of the main
allocation for the financial year
preceding the year in which the
reallocetion is made.

Provided that the sum so calculat-

ed as the share of the State/Union
Territory from whose account the re-
sumption has been made shall he cre-
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dited to the reserve with the Central
Government.

(6) Special additions to the
Road Fund for financing parti-
cular projects may be accepled
from source other than menilon-
ed in psra 2(1) which vhall be
kepi in a special Reserve and uti-
lised for such projects,

4, The halance to the credit of
the Road Fund or of any allocatien
thereof shall not lapse at the end
of the financial year.

5. No expenditure shall be n-
curred from any portion of the
Rcad Fund save as herematter pio-
vided.

8. The Central Reserve with the
Central Government shall be app-
hed first to defiaying the cost of
the administering the Road Fund
and thereaffer thp balance of Cen-
tral Reserve and Cential Roud
Fund (Allocation) shall be ihiit-ed
for financing such of the schemes
connected with roads as the Cen-
tral Government may approve and
the sums allocated for expenditure
in the Stale/Union Territories from
these sources may, subject to the
previous approval of the Govetn-
ment of India to each proposal
made, be expended upon any of the
following objccts, namely:—

(a) Roaq Research ang Intelli-
gence Schemes;

(b) Traffic Studies and Econo-
mic Surveys;

(¢) Training arrangements for
young Engineers;

(dy Schemes of all-India im-
portance such as those leading to
the removal of regional imbal-
gnceg such as helping in the de-
velopment of tribal areas, back-
ward regions, promoting inter-
State communication facilities,
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helping in combating anti-socinl
elements like dadoits, Naxalites,
etc., promotion of tourism etc,
100d/bridge works required for
National Projects Iike Afomie
Power Stations, Industrial Un-
dertakings ecte, likely to be lost
sight of by the road authorities
concerned in the midst of other
activities

Provided that the amounts in the
Spactal Reserve shall be applied only
to the purposes for which they are
earmarked.

7. No expenditure shall bz ap~
proved by the Government of
India v be incurred from the
Cenitel Road Fund without the
riwor approval of the Umon Mi-
msler of Shipping  and Trans-
port”

{ may ieeall that the Central Road
Funa has been 1n existence since
1828-30 and so ha, been the Resclv-
ti01 an Road Dewvulopment govermng
this Fund exeept for mmor modifica~
tion, made from time {o time 10 meet
the 1equuements ansing out of the
devciopments taking place now and
then  The existing Resolution is bas-
ed on the Resolution lust adopiled by
Paiiament on 14th April, 1850.

As the hon'ble Members might be
aware, the Central Road Fund is a
non-lapsing Fund and derives its re-
venue out of customs and excise du-
tieg on taxed motos spirit (i.e., petrel
used by motor vehicles) at 2-1/2
annas per gallon Actually, to begin
with, the rate of accruals to this Fund
in 1929-30 was 2 annag per gallon.
Subsequently, it was raised to 2-1/%
annos in 1931 and has stayed at that
level since then,

Ever since ity creation, the Fund
has provided a sustained source for
supplementing the other sources
avuilable for financing road develop~
ment in the country, especlally in
areas which are likely to be lost sight
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of by the various road authorities in
the midst of their manifold activities
like projects required for promoting
inter.State road communication fac:-
litlew, helping in the opening of new
area, providing funds for schemes of
research and intelligence, ete. Al-
though ever since the ushering in of
plonned d:velopment in the countiy
gince 1951, considerable money is
being protided unde:r various other
soutces also for road developmeni as
part of Central and State Flans, the
nevrd foir paymng particular attention
to the special needs referred to by
me a little while ago still continlus
sluce our road requirementg are SO
vast thal wg require a tremendous
lot of money to calch up with the
progress beiag made in the develop-
ed countries of the West. The Con-
tial Road Fund huw, thorefore, to con-
tinve to meet  many a felt  need.
However in the light of our c¢xpeti-
ence with the working of the Cin-
tral Road Fund since its creatien m
19290-30 and tho development which
have taken place ‘nee then, Govern-
ment jeel that the objectives of the
Fund requites some modifications so
as to provide preater emphasis on
research, {ramning, surveyg and spe-
cial studirs, and roads of all-lndia
importence like roads leading to the
removel of regional imbalunres such
ag those helping in the develpment
of tribal areas, backward regions,
promoting inte1-State communicaticn
facilities, aseisting in combating anti-
social elemantg like dacoits, Waxe'i-
tes, etc, promction of tourism elc.,
road/hridge works required for Na-
tional Projects like Atomic Power
Stutions, Industrial Underiskings, etc.
These are sectors which might not get
ithe required attention by the various
road, authorities in the midst of their
other manifold responsibilities fer
maeting local requirements. The ob-~
jectives of the Fund contained in
paras 8 of the existing Resnluiion
are, therefore, proposed to be slight-
ly ro-arzanged and modified with this
alm w view, While dpling wo, it is
also proposed to take adwantage of
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this opportunity to effect certain
other amendments in the existing Re-
solution to delete out of date por-
tions.

With this background, I would now
explain to you the modificationg pro-
pused {5 be made in the new Resolu-
tion before you vis-g-vs the evisting
Reselntion  Briefly the position is
that—

(a) the first & parns of the pro-
pt.ed modified resolution are more
or lest tlhe same as thosz in the
exisling resolution exespt for some
procedural/drafting  changeg  re-
quired to ndicate the present posi-
tion For example—

(i) There iz a mention of ex-
tra’ duty of customs and exeise
in rata 1 of the existing resolu-
tion This word ‘extra’ i= new
redundant in the present context

+ay the ‘extra’ duly intended for
tLe Cential Road Fund hos since
been merged in the Ceatral Fx-
cise Duty and the required am-
ounfs are being provided feor this
fuad from out of the Comsclidat-
ed Fund of India by way of block
trancfer.

(i) In para 1 of the eaisting
resclution, the rate of accrual
has been indicated in annas per
gallon. It is now proposed to
indicate 1t in metric terms f.e,
Naya Paise per hitre Instead of
onnee per gallon.

tliiy Sub-para 2(1) and 2(2)
of the existing resolution ere
proposed to be re-drafted ng in-
dicated in the proposed modified
resolution ag sub-psra 2(1). It
does not involve any modification
in substance but mcans obly I
drafting modification to bring ocut
that the road fund shall b2 main-
tained in the Public Account of
Indis, ' !

(iv) In para 3(1) (b) of the
existing resolution, there s &
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referency to the “Calender Year
ending during the financial year
concerned” for calculating the
amount that may be available
for each State/Union Territory.
Reference to “Calender Year” is
now propoied to be deleted &nd
substituted by financial ycar so
that the basis for calculating the
amount of accruals to the Fund
is also financial year which is
being followed in all other ac-
counting matters.

(v) In para 3 of the =xisting
resolution, there ig a mention of
Part A’ ang Part ‘B’ 3tates, Since
this distinction does not exist at
present, it is proposed to substi-
tute the words “States and Union
Territories” for the words “Part
‘A’ States and Part B’ States”
wherever these words occur in
para 3,

{b) Paragraphs 6 to 8 of the ex-
jsting Resolution relating to the
objectives of the existing Fund are
proposed to be replaced by para 6
of the suggested modified resolu-
tion in the light of the background
given by me earlier indicating
Government's thinking to revice the
objectives of the Fund to pruvide
for greater emphasis on research,
training, surveys and investigations
and schemes of all-India import-
ance like roads in tribal, backward,
hilly areas which also occupy an
important place in Prime Minister's
20-Pvint Programme, roads intend-
ed to promote inter-State commu-
nication facilities, helping in com-
bating anti-social elements like
dacoits, Naxmlites, etc, promotion
of tourism etc, roed/bridge works
required for Nationsl Projects like
Atomic Power Btations, Industrial
Undertakings, etc. Further, the
“revired objectives” will now be
coommon to both the Central Road
Fund ATlocations and Central Rond
Furdd (Ordinary) Reserve, The
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mrain idea underiying the provosed
revised cbjectiveg is to eonsure
greater attention' to schemes of all-
India interest as distinet from
schemes of lecal character which
could bo easily attended to ss part
of the local development projects.

(c) Parag 9 and 10 of the exist-
ing Resolution refer to & Standing
Commyitee. Since all the Standing
Committees were abolished by Go-
vernmert in June, 1952 Parss §
and 10 in the existing Resolution
are now out of date and hence
paras 9 and 10 of the existing re-
solutions are proposed to be deleted
in the modified resolution.

I now move that the Resolution

before you may be adopted by the
Sabha,

MR. DEPUTY-SPEAKER: Resolution
moved:

“In supersession of {he Resolution
on Roaq Development adopted by
the Constituent Assembly of India
(Legislative) on the 19th November,
1947, and as subsequently amended
by that Assembly on the 8th Decem-
ber, 1949 and by the Parliament of
India on the 14th April, 1950, thus
House hereby resolveg that—

1. There shal) continue to be set
apart an amount not less than 3.5
paise per litre out of the duty of
customs and of excise levied on
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(2) For the purpose of this Re-
solution taxed motor spirnt shall
mean motor spirit upon which the
duty of customs or excise shall
have been paid and in respect of
which no rebate of such duty shall
have been given.

8. (1) The Road Fund ghajy be
allocated as follows —

() a portion equal to twenty
per cent _hall ha retained by the
Central Government as a Central
Reserve, thug percentage being
applicable with effect from the al-
location due for the financial vear
1948-49

(b) out of the remainder there
shall be allocated by the Central
Government a portion for ex-
penditure 1n each State and
Union Territory specified in the
First Schedule tp the Constitu-
tion as near as may be mn the
ratio which the consumption of
taxed mofor spirt other than
motor spirit used in aviation, 1n
each area for which an alloca-
tion 15 to be made shall bear to
the total consumption n the
territory of India of taxed motor
epirit  other than motor spirit
used in aviation during the fin-
ancial year concerned

(2) The portions allocated for
expenditure 1n the various States
and Unlon Territories shal] be
retaineg by the Cenira]l Govern-
ment until they are actually re-
quired for expenditure in the man-
ner heremnafter specified

(3) 1f m the opinion of the Cent-
ral Government, the Government/
Administration of any State/Union
Territory has at any time—

(a) failed to take such steps
as the Central Government may
recommend for the regulation
ang control of motor wvehicles
within the State or Unplon Terrl-

tory, or
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(b) delayed without Teason.
able cause the upplication of apy
portion of the Road Fund allo-
cated or re-allocated, as the case
may be, for expenditure with-
in the State gr Union Territory,
the Central Government may re-
sume the whole or part of any
sums which it may at that time
hold for expenditure in that State
or Union Terntory,

(4) All sums resumed by the
Central Government from the ac-
count of any State Government/
Union Terrilory Admirngsiration as
aforesaid shall be re allocateg bet-
ween the credit accounts of State
Government/Umon Territory Ad-
mumstration and the re-~erve with
the Centrny Government in the
ratio of the mun allocation for
the filnancial year preceding the
year in which the re-allocation 18
made

Provided th t the <um so calculated
as the share of {ne Slate/Union Terri-
tory from whoese accoun the resump
tion has been made shall be credited
to the reserve with the Central Gov-
ernment

(5) Special additiong to the Ioad
Fund {for financing particular pro-
ject, may be accepted from source
other than mentioned 1n paia 2(1)
which shall] be hept in a speual
Reserve and util-ed for such pro-
jects

4 The balance to the credit of the
Roag Fund or of any allocation thereof
shall not lapse at the end of the finan-
cial vear

5 No expenditure shall be incurred
from any portion of the Road Fund
save as heremafter provided

6 The Central Reserve with the
Centra] Government shal] he applied
first to defraying the cost of the ndm:-
mstermg the Roag Fung and there-
sfter the balance of Central Reserve
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and Central Road Fund (Allocation)
shall be utilised for financing guch of
the schemes connected with roads as
the Central Government may approve
end the sums sllocaieq for expendi-
ture in the State/Unjon Territories
Irom these sources may, subject {p the
previous approval of the Government
of India to cach propusal made, be
expended upon any g ftha fnllowing
objects namely: —

(a) Road Research ana Intelli-

gence Schemes;
(b) Traflic Sludies anq Economic
Surveys;

(c) Training
young Engineers;

arrangements for

(d) Schemes of all-India 1mport-
ance such as those leading to the
removal of regional imbalances such
as helping in the development of
tribal areas, backward regions, pro-
moting inter-Stale communication
facilities, helping in combaling anti-
social elements like dacoits, Naxali-
tes, etc., promotion of tourism eic,
road/bridge works requireq [or Na-
tional Projects like Atomic Power
Stations, Industrial Undertakingg etc,
likely to be lost sight of by the road
authorities concerned in the midst of
other activities.

Provided that the amounis in the
Special Reserve shal] be applied only
10 the purposes for which they are
earmarked.

7. No expenditure shall be approved
by the ‘Government of India to be in-
curred from the Central Road Fund
without the prior approval of the Union
Minister of Shipping anq Transpor!.”

SHRI B. V. NAIK: I move:

“That in the resolution,—

after part (d, of para 6
inseTt—
“(e) Welfare measures for

Jabour engaged in road
construction activity.”(2)
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MR, DEPUTY SPEAKER: Now, the
Resolution and the amendment are be-
fore the House,

SHRI DINESH JOARDER (Malda):
We are glag that the hon, Miuister of
Transport and Shipping, Dr. Lhilliou,
has given this House another opporiu-
mty to discusg cerfain problems of the
road transport organisation of the
couniry we are facing at lhe present
day. The Minister has alrcady stated
that the idea of raising a fund for road
develuopment emanaled in 1829-20. That
was in pursuance oi the recommentla~
tions made by the Jayakar Commitiee.
The necessity was feli as far back as
50 years, a fund was also raised and
regulations were made for disburse-
ment of the fund for road development
and other ancillary development con-
necied with road transport osrgunisa-
tion. But we are sorry to note that in
spite of a huge sum of money disburs-
ed every year on this account, actually
no concrete result has yet been achiev-
ed out of all this. Periodically there
were several conlerences, meetings,
Road Congress and Commissions.
Suggestions were made but no efl-
nite ang concrete steps were taken
by Governments, either at the
Centre or in the Siates, towards a co-
ordinated development and organisa-
tion of the road {transpori system of
ouy country.

This was also recommended in 1956
in what i popularly known as the
Twenty-year Plan for road develop-
ment, with the period fixed from 1761
to 1981. In those recommendations, it
wag stateq that the road length would
be enhanced considerably to cover the
remnte villages of the country for the
purpore of marketing agriculturg] pro-
duce and also helping the developmert
of the rural economy, giving scope for
mutual intercourse between the popu-
lation of the rural and urban areas.
But I think nothing seriously has been
taken out of those recommendations
made in 1956, 1957 and thereafter. It
wag also recommended that the Natio-
nal Highwayg should be in two lanes
for up ang down trafic. Now we can-
not mention even a single National
Highway with two-lane carriageways.
I do not know. I would be glad to
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know from the Minister whether this
part of the resolution has ever been
<considered,

Algo in 1934 the Indian Roads Cong-
Tess wag held, They had also suggesi-
ed many measureg for raising adequate
fundg not only from taxation of niotor
#pirit Lol also from other gources. It
was also suggesteq that the indirect
beneficiaries shoulg also contribute to
the Road Developmen: Fund, i.e. in-
dustries which arc getling the beutfit
of the road transport system, the
motor tyre manufacturing industry,
the motor vehicles manufacluring in-
dustry, the refireries, the multi~
national and other corporalitns
importing, distilling and distributing
motor spirit and other things and
earnings crores of runeeg every year,
then the spare parts manufacturers
Who are dealing in these industries.
All these people should contribute a
certain proportion of their profit to
the National Road Development Fund
so that the rvad transport orgenisa~
tion may be developed in a proper
and adequate manner,

Now I will just mention a few points
regarding the Resolulion itself. The
bon, Minister stated that there are no
vital changes in the Resolution he has
moveq which is to replace the exast-
ing one, Actua:ly 1 have rot been gble
to understand what will be the jm~
pact if that word i3 pritted in para 1.
In the old Resolution, it was stated
“there sghal] continup to be levied on
motor gpirit on extra duty of customs
and of excise less than 2 annas per
gallon”. Wow epart from thig exira
duty, what is th® normal duty of cus-
toms and of excige on motar spirit?
Now, you are going to omit these
words ‘extra duty’ and you are saying
that an amount of not less 3.5 paise
pep Mtre will be set apart. That
means the oxtra duty which was be-
ing levied for the purpose of road
development i3 being stopped. Tech~
nically we should think that the
prices of moor soirit to that exient
should come down. Now, what

+
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will be the normal excise duty and the
customs duty that are being levied?
Out of this normal duty, in the usual
way, you are going to set apart 3.5
paise per litre,

SHRI VAYALAR RAVI (Chirayin-
kil): That is one paisa extra.

SHRI DINESH JOARDER: So, what
would be the impact on the change
in the resolution, change in the Craft
and on the language in the Resolution?
In this context I think that at least
to that extent, prices of petroleum,
diesel and other motor spirit will be
reduced. [ do not know how this will
be adjusted. 1 do not know what will
be the Minisler's reply to this. What
will be the effect of this change?

As regards the second amendment,
the Minister has siated that the changes
that have been made are with regard
to the rebate and the concesgiogal
price and the exemplion on levy of
duties that are being allowed to the
aviation spirit supplied to Indian Air-
lines, Air India International and
other aircrafts that touch the Palam
Airport in Delhi, Dum Dum Airport in
Calcutia and the Santa Cruz airport in
Bombay, These are International Air-
ports and they are getling exemp'ions.
I do noi know why the Road Develop-
ment Fund should be utilised for this
purpose., Why should they get conces-
sions and exemptions? For the mainte-
nance of these airports and for provi-
ding facilities to the passengers go.ng
{0 these airports, you have got big
roads connecting the cities, that is from
Palam Airport to Delhi/New Delhi,
from Dum Dum Airport io Calcutta
and the Santa Cruz Airport to Bombay,
and you have also got other long dist.
ance V.IP. roads which you are going
1o maintain by incurring a heavy ex-
penditure. These roads are used for
carrying the passengers and goods
from cities to the airports end wice
versa. So, the airporis and the inter-
national airports are getting the bene.
fits on account of this. The benefil is
not very litile but to a large extent,
they are getting the benefits out of
this road transport system, There
should be no exemption on the dutles
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for aviation fuel. The road develop-
ment fund should not be utilised for
the maintenance of these roads con-
necting the International Airports.
That 48 my suggestion. What is the
basis for this? In this connection, I
bhave slready stated that the fund
should be much larger than what we
are now getting,

We have only 44 national highways
and 11 more are under construction.
This is a big country extending from
Kashmir to Kanyakumarl and from
Bombay upto to Arunachal Pradesh
and the number of national highways
is insufficient, We need many more
national highways for easy and
prompt communication from one part
of the country to another,

DR. G, 5. DHILLON: The scope of
¢his fund is very limited. Improve-
ment of national highways and other
roads come under the general budget
which is entirely separate, You are
going to have it later.

SHRI DINESH JOARDER: I know
that 80 per cent of this fund will be
given to the States and 20 per cent
will be retained by the Centre, The
States generally utilise thiy fund for
maintenance of national highways,
consiruction of roads and bridges etc.
In the original resolution there were
certain guidelines laid down for the
States and Union Territories to follow
as regards the utilisation of the funds
allocated from this fund. This money
was to be spent on the reconstruction
and substantial improvement of ex-
isting roads and bridges and in special
cades on maintenance of roads and
bridges constructed or substantially
improved from the Road Fund or
loans approved or sanctioned by the
Central Government. Now you are go-
ing to remove these guidelines. 8o,
there is every chance of the money
allotted from this fund being misused
for other purposes. Therefore, certain
guidelines are necessary, Also, the
volume of the fund should be enhanced
so that more money may be at the
disposal of the Central Government.

e .y . et
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That is why 1 have suggested dhmt
those who indirectly benefit from the
road fransport system also should
contribute to the fund to meke it
larger.

About the dishursement policy, the
resolution says:

“out of the remainder there shall
be allocated by the Central Govern-
ment a portion for expenditure in
each State and Union Terrjtory
specified in the First Schedule to
the Constitution as near as may be
in the ratio which the consumption
of taxed motor spirit other than
motor spirit used in aviation, In each
area for which an allocation is to
be made shall bear to the total con.
sumption in the territory of India,.”

That means, the fund will be distr-
buled in the ratio which the consump-
tion of motor spirit in that parficular
area bears to the total consumption
in the country.

I do not know how this ratio of
consumption will be determined. There
may he many fallacies and maladies
in calculating this ratio, There are
certain cities and towns where big
agencies of motor spirit are {herv
which control the motor spirit in a
particular area or State but distribute
it ;n the neighbouring area or State.
Take the case of diesel. Diesel is being
used for other purposes also like irri-
gation, nower, industries, ete, If the
consumption is the ratio, then it may
so happen that a particular. State
which is consuming larger gquantities
of motor epirit, may get lesser amount
of road development fund because of
this complicated process of caleulating
the ratio of consumption. Besides this,
there are certain other risks ali,
Certain dealers manipulate their
accounts to avoid tax. So, it is very
difficult to know the actual consump-
tion. Apart from that, the density of
motor vehicles, the traffic load and the
length of road, actual necessity of
that area or that reglon, should also
be taken into consideration. It was
neither mentioned in the previous Act
por in the amended Act. All these
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Ap regards the otber peint, in the
old resolution, pert mumber 7, there
were certain guidelines given to the
States for utilisation of allocated ¥unds
in that area and now you are going to
remove those guidelines. So, there js
an apprehension that because the States
are very often facing financial crisis,
they may utilise this road development
fund for other purposes or they may
divert this fund to meet deficit in the
budget, If any State or Union tern-
tory fails to utilise any part of the
allocated fund, you are going to with-
draw the allocatéd fund and get back
the money from the State concerned
and again re.allocate according to the
previous ratio th&t was there, There is
one difficulty in this. There are cer-
tain regions m a State which may not
be able to utilise the money in the
same year due to floods or certain other
reasons In mv own State, every year
ifunds for the road deivelopment are
allocated both from the State exchequer
and [rom the Central Development
Fund but thove tunds could not be
utihised for thesz rcpeated and conti-
nuous floodg 710m the varioug rivers—
from the G111 ard from the H ma-
luyan and other rivers Every year,
one part or the other remains sub-
merged due to flood and other natural
calamities. Even if there were schemes
for road development and other things,
they could not be executed. In this
manner, the Fund may not be utilized.
But 1f you forfeit the money allocatel
to the States and ask them o return
it or withdraw the allocation, I think
that 1t would mean an irdfUWstice being
done to them in this regard Lastly.
you are now going to give some new
guidelines to the Centre and to the
States who will utilize the funds alloc-
ated out of the Central Reserve and
the Special Reserve. I am glad that
thege guidelines were hesded. You
have said that in para 6 of the new
Resolution. Now I would like most
humbly to ceming Dr. Dhillon ‘hat
during the last session, he had assur-
ed ug that some measures would ‘e

- - - .
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taken in faveur of the labou
drivers and gthers engaged in tl.'lr?'::l

3

MR. DEPUTY-SPEAKCD:
not come here, ¢ That does

SHRI DINESH JO :
comen, ARDER: Yes, it

MR. DEPUTY SPEAKER: How?

SHRI DINESH JOARDER: He hag
already mentioned a part of those

things  In para 6(d) of the Resolu-
tion, it says-

“Schemes of all-India importance
such as those leading to the removal
of regional imbalances such us
helping in the development of tribel
areas backward regions, promoting

inter-State communication facilj-
ties....”

MR, DEPUTY SPEAKER: That is for
construction of roads.

SHRI DINESH JOARDER:
further: ft savs

“ .. helping in combating anti-
social elements lLike dacoits, Naxali-
tes, etc, promotion of tourism etc.,
road/bridge works reguired for Na-
tional Projecis like Atomic Power
Stations, Industrial Undertakings
etc.....”

You have said that for helping in the
combating of anti-social elements, da-
coits and Naxaliles and for helping in
the promotion of tourism etc, you are
now going to give certain facilities to
the road {ransport people, from out of
these tunds. But what about the truck
drivers and the other people running
daily service from Assam or Gauhati?
You had assured us that you would
take sleps for instaling certain inns
and rest-houses on the road-side and
also give certain facilities to the road
transport workers who ply on these
long routes with National Permits etc,

DR. G. S. DHILLON: May I again
remind the hon, Member that this is a
very small, limited fund, which will
gotothestates?'rheleareon!yme-
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few indications that have been sent to
the States, The hon, Member is bas.
ing his observations on the general
revenue expenditure which is an entire-
ly ditierent thing; it will come lnter
on, This is a very small thing,. We
cannot buxd evcn one rest house, with
the whole fund.

SHRI DINESH JOARDER: I am not
-saying things based on the general bud-
get. I am giving instances about what
is provided for in the Minister's own
Resolution. Anyway, that .was my
suggestion.

In this vespect, I would like to
-mention that though by meapg of this
Resolution you are proposing 1o make
certain changes in regard to the vondi-
tions of work of the labour, to which
we do not object, we expecled some-
thing more. In order to have the
development of roads and changing
certain things, mere drafting «f a
Resolution for raising the road deve-
lopment fund is not enough. That is
needed immediately is the development
and improvement of the road transport

system.

In the last session when the question
of the nationa] permit came up for dis-
cussion, we referred to the problems
of the labourers, workers engaged in
the road transport industry, minimum
wages, uniform wages, security of
service and other benefits for them. I
would say that instead of bringing
forward a Resolution, the hon. Minister
should come forward with a Bill for
the remova]l of the difficulties of the
labourers engaged in the roag trans-
port industry.

With these words, I suport the Bill.

SHRI B. V. NAIK (Kanara): May I
know how much will be collected by
this cess? How much will be in our
Xitty?

SHRI DINESH JOARDER: What was
the disbursement for the last ten
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years? What was the ratio in which
the amount was distributed amongst
the States?

MR. DEPUTY-SPEAKER: It would
have been helpful if this information
hag been given in the beginning.

SHRI GIRIDHAR GOMANGO
(Koraput): Sir, I suppori the IHesolu-
tion moved by the Minister of Shippiag
ang Transport. In the Resolution one
thing new which has been mentioned
is priority for tribal ang village roads
Just now ihe hon. Mimster mentioned
that the funds collected under this will
be very little and that it will n:t he
suffictent{ even for one rest house, Seo,
there is no point in my asking for
information as to how many miles of
roads they will construct in these
areas. I have some suggerlions and
observaions to make, which are rele-
vant to the objecls mentioneg in this
Resolution.

1 is mentioned that they will pro-
vide road communication 1 the
Naxalite areas, There is a Nnxalile
area in my constiluency, which is
hordering Andhra  Pradesh, The
Ministry of Agriculture started a
T.D.A. Project, they provided only
Rs. 50 lakhs fo construet roads in the
Naxalite belt, The Governrmeni of
Orissa should have given priority to
these areas so that the roads which
are still incomplete due to luck of
funds could be completed much easlier,
I suggest that the funds available in
the Central Road Reserve Fund should
be given to this area, not only to my
area but other areas also where there
may be Naxalite movement, though
not now because we have hanned the
Naxalites, But there are snme ele-
ments in {hese areas which can create
trouble in future also.

15.00 hrs.

In the border States of Meghalaya
and Assam and the other States of
Eastern India, most of the areas are
hilly, ang the cost of construction of
road in the hilly areas is much more
than in the plains.
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MR, DEPUTY-SPEAKER: Dont go
intp all that,

SHRI GIRIDHAR GOMANGO: 8o,
when the Government of India gives
a subsidy of 20 per cent and the
balance 80 per cent hag to be borne by
the State Governments, the Siaes may
be inclined to speng the money on
other areas ang not on the hilly or
backwarq areas as the cost of construc-
{lon here may bLe hgher.

There are some proposals from the
different States and from my State
also in regard to roads of economic
importance. I would like to know how
much money has been so far released
to the States for this purpose,

The backward regions are given im-
portance hy every Ministry and every
Plan. The State Governments and the
Government of India give them im-
portance in their budgets, but the funds
for these areas, especially the hilly
ang tribal areas, for providing com-
munication faciliies. are comparatively
much less, For per hundred road deve-
lopment in plain area in 5 State, it is
10 per cent. it is only 1 to 3 per cent
for the hilly and tribal areas. This
is the state of road development,

I read in the papers, and I put a
question also, that the Ministry of
Shipping and Transport have ear-
marked some money for the develop-
ment of roads especially in the tribal
areas.

MR. DEPUTY-SPEAKER: All that
money will not come from this fund.

SHRI GIRIDHAR GOMANGO: 1
want to know from which fund they
wil] provide the money for that
purpose.

MR. DEPUTY-SPEAKER: From the
general allocation. The Demands of
the Ministry will be coming. There
will be money allocated in that.

SHR1 GIRIDHAR GOMANGO: Bat
they have mentioned here tribal areas.

MR. DEPUTY-SPEAKER: These ére
eny guidelines,

SHRI GIRIDHAR GOMANGO: 1
could not follow how the money ear-
marked would be adjusted for the
construction of roads. I would like
the hon, Minister to explain.

It has been provideq that the money
in this fund would not lapse every
year and would be available for the
Next years also, but due to delay in
the implementation of the earmarked
money {rom this fund, the cost of con-
struction may be increased,

We have created a fund here for
specia] areag and specia] roads, and
because they are of all-India import-
ance, money will be provided for them
from this fund. I am not asking for
Rs. 10 or Rs, 15 crores for some State
or some road, but my question is this.

1 want to know from the hon. Mini-

ster how much money is kept for this
purpose?

MR. DEPUTY-SPEAKER: Al the
confusions will be over the moment you
know what is the average amount of
money in each case in thls fund.

St WAL et (92T) ¢ ogar-
oy fl, faw g R A & §
T ETImT Y 99 g e ogan
7g At afze, ag 78 amar Tifgwy

MR. DEPUPTY-SPEAKER: 1 think

we must welcome you afler your ex-
cursion,

SHRI RAMAVATAR SHASTRI: Ex-
cursion for six days.

DR. G. S, DHILLON: I think they
reserved Rs. 5.15 lakhs for Andhra
Pradesh, Rs. 28 lakhs for Assam—I am
talking about 1974-75—Rs. 8.93 lukhs
for Bihar, and Rs. 3.70 lakhs for ‘Guja-
rat. This doeg not apply to Highways
This ig a very limifed fund given to
the States for their minor projects
We are talking about projects. As far
ag the double roads are concerned, we
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wil] discuss them when the main de-
mand comes. (Interruptions)

MR. DEPUTY- SPEAKER: You may
take four hours, but be relevant to the
scope of the discussion. If Bihar only
gets Rs. 893 lakhs, you confine fo that.

ot TETC SRRt @ IqTSTE o,
e ¥ fau forw 1w Y ==t ooft 7=
@ ¢ g TgA ) WEvOw ¥ ) ag E
# = T ¥ 5 e ey Fr i
wiwr ¢ gwa ¥ frer mm a1 wufs
¥W qTaE G ToRE ARG | IR AHT WHNT
¥ goiy 7Y ) AW TETT {) geE
x1 Frwrior forrr & o e Femrior 53
w7 T fawre war v 1 ww fafy
wway iR wa s
g ¥ e fedl iz i adw @
il aek el SN I Lo
% W T Wl sART - | W o
FET 430 A SATG Y @Fa FRT ¢,
HT AT AT UL FH THUT quT &P
W | gAY Aaw e Y ¥ Y g
f& T ®g B Wiv SuTEr Fgm AfEg
aifr & @it ¥ 9 o fusE am
ITH Heg & T ;|

DR. G. S, DHILLON* Mr. Deputy-
Speaker, I ghare a secret with jou.
There was @ move by the Planning
Commission to merge it with the gere-
ral Tevenues and we resisted it. This
is a device to save 1t from them. They
are making it much more than that.
This is humble efforl to save 1t from
them.

W TWREIY et : Iw ar e
¢, Swwr gw awdw w7 @ ¥ ) Afe
ORI S ) mer @ AT
W@ AEAC ¥4 8 W W@ X
fapr 9§ fue? Ay & s owfy @

vl

a6

ety § ? fagre o wow At o fewfir
¢ wg oft # ww 4wt gy oA
e Wt § Wit Sud et R Ew
g1 ot & 1 ey feufer T Tk ww A
g1 93 F47 fawr 7 mwar & )y
ot mf ar nf ¢, wg wex & @
Ty @ G AT W R gy R
fe qeer 3 fagm © fag ow ww &
fomsr fmim, ¥lw  sivg & @
wrEAT e gue fegrenam few
W ¥ 47 79 ¥ €AW g1 & fanw
TEET ¥ S e s W ger
gRr ) fET oY wg & v B “emre”
“mnT A g e & § )
W & yn famT Fy W ey FYER
ofy fadY -ex & wory wEwAT
e @ WY TG FT ARAT | O ZH BT
ag WY wgT I TG ARA— AR
quE WA, WY W ¥ FO7 gk
WA-gEH, IT F aFeAE Fw o
AT F I T TG FaT 9T e, VT &
fak w18 FEAQaTar ¢ 1 Wy W+
7 ¥ ger difv w0 f—aw I
sgmr gfe woq wewTy ¥4, & snfec
arg & 3 oot srEvamar &1 s
R, T W gy W FIAaEr
I WA AT A vER 1T
TET FY AH WY FT AT WET
AT wifgd | % wrw afs o & Wy Er
aFy arem e & fay gaw ¥
fagaw: = a5 d ¢ oz ¥ fe ¥ gec
AT wifgy | e < o gw dwaer
qifre foeen aeagw 3T @ @ aw
o ¥ wgr ar fr & miedr ¥ s
TN §, G w g, greacd, waAdr
¥ 1 5w O I FANN & 9 i fad
oY %7 i FFET AEA-——W A

T T Iy wer afgh
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@ ¥ v ¥ of W oy §—
wy WY I N Aer— Y@ & my
¥ v t—
elements, lke, dacoits, naxalites, etc.
¥ ™ X agy wrd smofe -y
¥ widl ¥ a0 A IR W #3w W
fem f— g g AW} | WA
N w R vt ¥ Arf ¢ wr o
W WY T FEETE A F AR § AT
& & ag wren § fr wwemeew w1 Aify
Tergeam & folt ot 8, oo o 7 fadw
w8 & o uadifaw &7 & 99 #7 02i-
swsA ) Foft o Sw Far A
g I & 7 T g% ) Aw 9 i
§ fFame g7 97 W oo Tamd &
N wha g §, W E T Ty
TR 7 &1 T AT § ATy
¥ qg@ WR WM X v w7 @), AR
FAX ERAT FT AATAT AAT qr—3AT
war & vy A 9T 1 WY ST WY
e AR §—ag T am
o wge ag & fw 9= =1 ife & faas
et wfed, g Ol W e W 8,
I § gATT  HFEAr v 8, qfEA
I T gway W Soft & A wdar demm—
qg T FT AT § | T TH § ¥ THGET-
©A W W g Afay o “FangEn
TEEg U Rg w7 B Afag

gw wy § e sy gwt 4@ &
it § @ —Fovadt ifeee aw-
AT & AR Wi wrEET W
¥ fagx r e § @ W
9w IR R IA WG , L.,

MR. DEPUTY-SPEAKER: I think,
that js enough as far as that iy con-
cerned,

oY CTRINRTT AW W STT %A
wifery o o s @ & auw wvar
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T, AT TIATEH W AT AT R}
& aft fiar &1 & somar g e ey
wE w59 ¥ ¥ fawmer 3Ar afew,
™ W g g &1 9% e qaver
t A A 7 o rwwr &, T T U
IeT e ¥ W 39 2 AT ew RN
MR. DEPUTY SPEAKER You hsve

made your pomnt Please conclude
now

ST THTRATT TN WIS ¥9 AY
T Agfam v ¥ oAy § 5 &
B AW T g awar, e awew
F7H ® MY FO AN AT 7E ARG |
MR. DEPUTY SPEAKER I am not

going by the time I am going by the
scope of the Bill

st TRIEITIT AeN X 7 H
aga @

MR DEPUTY SPEAKER The scop®
18, only Rs, 8 lakhs for Bihar

=it THTEAT WTEAY W grer w
AT A QT gEAT WFE TIAIR @ A,
aaTy Awa gri-49 22 wE, §1T 9g
oY 7o, o ow e e T AR —
WY A Ay AT e A1 § 45 smar

g !

MR. DEPUTY SPEAKER: From to-
morrow, we take up the demands That
will be the occasion to raise all those
matiers

ot TwwaTe wen @ § RS g
Y wrear g 5 AvgemeEs e TAAY
frrrer faen omw, ¥R w7 TAA RISV
it o7 2, W T WAT HEET T T,
Avmmed &7 @ ot W) T fw-
T 7 awA § |
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SHRI DINESH JOARDER: Sir, with
your permission, I want to move a
small amendment,

MR. DEPUTY-SPEAKER: No, not
now, it would be irregular. It has to
be given one day in advance,

SHRI DINESH JOARDER: If you
will kindly see the amendment. . .

MR, DEPUTY-SPEAXER: Please
don’t insist. We have to go by the
rules; it is time-barred.

SHRI DINESH JOARDER: I shall
place it on the Table, then.

MR. DEPUTY-SPEAKER: Yes, you
may place it on the Table, if you like.

_ dY gmeEed e () - IEstey
JFRES, TE BT AT AT a7 51T 4
frzr 5 & o) em faar s@ & aded
@ fagr, ad @7 ~g o 371 W@RT
7w fFad @rg. ®o famdt ag waw aw
21 &fra wdr ow ariar 2 fr O Fag
HIT L3S §heT | Taia g8 gt
YFT Y qzaIT a0 7 5g I flakie
g 39 % AR F uTANET FREr A

1974-75 T 7531 feais &

o

>

“The Commiftee further note
that the Ministry of Shipping and
Transport had proposed that ai least
one per cent of State Plan Outlay
for Research and Development
shoulq be earmarked for roads and
although a provision of Rs. 5 crores
has been included for the Fifth

_Plan in the Ceatral Sector, no pro-
vision was made for the year
1974-75"

I 5 FUS ®o &7 gF7afo di T 7
ol T AvE oo gl ?

' “The Committee recbmend that
suitable steps shoulq be taken for
stepping up road research so as to
enable the use of locally available
" material in road building.”

# oF ad ST Iigar g [F 59 aF
zg 7 foag Hiv ST@uRT 9 FAT F08

fear ? oz zadr ST gwafs @Y g
g AR T & HATAT Y T BN G-
fer =T wi )
uiEAzg g0 1 MT I a8t 9%
Fgr ¢ fs

“The Committee further note that
results of these experiments con-
ducted by thie Central Road Re-
search Institute shoulg be properly
evaluated and in case these are
found suitable - ang economical,
maximum use of these alternative
techniques 0f road construction
should be made in the road cons-
truction “programmes in the coun-
bz

ag aner 7 39 o ot & fevg faar
ar#  sraar agar T fw foad feaeas
J F5T oI qF % (war 2 7w fogw
fearesiz & w@ &/ L @ig wa ¥
F7 gAEHEE #3 fag § 7 = 99-
g Fwed T« T8 F T 97 F
I T 7,100 FAT To @w frar
qg gdE 3 ) ey gaafn @®
gIF & grE 1 2@ 57 SFwehz g A
frr =1 7 &7 femr ? :

UF A AT & {5 TR am e
g 37 Al & ) mra 7 faer famn
¥ quaar & a1 RS HTELET 9% 6 @
1T § I T g% €I OF J47 AT
3t @ fear v w=@ 1T T oS8 oA
A A geEa g Wi T i &,
@7 SEvd § SH SWIg Ag) @y | T
ST da@aAe fawwr & 9w & &9 ar
aafam & ¥ fFar ? St AEen
gaeufaa 2 wR sq & gawfy 97T
g< gl 31, 41 Iq. 50 519 § foqn ?

T oIT ¥ 99 & G foEr &

2faw seme wiT 4T ESifEe ws

TR qH 99 & T
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W %S § 347 feur S ? o 5w
fair fr=dt gvofr @ e e
fret 1 2fm 3% 3 9 frgar we
FT TATTHE GRT, AT 37 F S Sy
a’“r arasfy - PowgEy Prvafasrem )

& fag gl &1 st & o 33
Ww‘raeﬂﬁv‘a?famgﬁ %Wo PEICH
T FW & fay o fegdr gcfor
AL T C e e iic M e S A o
ST ? arzr"mrrag“r T B O
2far wieiz w ooy T?nﬁt.:, 2
fre 5w & taw gt ?

S AT ¥ e feieg e § ferar
ifes TZdig ;T ﬁ*mﬁ@' gfe,
T FIH 2T QST €@ gafa o

-»axw

(%)
¥ FET 7 oTAY ¥ A€ g€ 19 U9
23 § 59 &1 309 g T FX TR
| & z7 fodegem ® =g giar 9

—r)

7
T
e

faadr gt frg =17 & o a1
FraT et it # foart 2 F1HTH ) TwaT

2, AT T A FTFHE THTE1 T
gaw- fenrdzg oeddt FW FT W@
§ #iv § ST =gar g fF owm s osy
[ fenrEaz & 3g 397 TR FTRE 7
Wagsﬂ?nsmﬁﬂ*a%a‘r
ffz 7z YT =7 & forg a1 ome &
[T feqredz ¥ o seafer w7 e
& o8 & o fome F1am g #iT ag
ot feas &7 FW F39T, 97 0 gL §
FEiEImT &7 74, a8 F 9ua @
qrT |

wh aig § ag W@ FEAT ST R
MY FT JT SHIE FT fmna ¥ ag
oS T TEETE @1 Soaet refter ag”r
T THT | FH AT AAAA  qISAIET
% faq ¥=25 © ¥ fergzarT & amarmy
&Y, gfeags &1 Af7 g Trfzu sfET
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I AT 0L AT o femd-
He ATRTRATT 3T &, B s‘m Z 1 Fuer
T 38 o (ag ag faEr g

“The Committee are impressed
with the approach which had been
outlined in this behalf as early as
1966 by the Commiitee on Trans-
port Policy ang Coordination which
was presided over by Member in
charge of Transport and high-power-
ed represeniatives of Railways, Roads
and other means of transport, It is
a pity that Government, while turn-
ing down the suggestion for having
a Ministers’ Committee for policy
making on transport, dig not pro-
vide a concrete alternative:-set-up.
More distressing is the fact that
comparative cost studies of carry-
ing transport by different means,
which were to ke made by well-
equipped agency, never materia~
lised”.

¥ 7z Tem 3-frore ¥ fearddz &
gav f5rEreT 7 397 Froqfeqee T
o1y g% femenza & sonfeaaT
frar & o7 @y MIFeE o 7 TR
<@ fear 2 1 zafan § s=arz fF qome
QI TIAT FTZT N 1955 F ag a1
et o wEr ® 5 Fuas qrE . Aqer
FArfen %R AT 21 W AT oAy
AT I0 3 777 A7 [T F7 . ATAET A
g | ZAT T AT v wOET T ¥
qrgT g fmzr?-%—«: TEAT FEL g,
F13 Afwa @ 1 1955 ¥ AT A
g9 ¥ 73w *ﬁfr qFELZ F AT AT
9 & A% AR W @afzar 9T gR
CIET] it 1 fawrfyd or sty & «1F
AT T F FE NS Afq gH FE
¥ Agt 7 | zAfAe § @ 9Rar 3
f& @3 71 Fovfzdow gmr =R,
W, Az A% gade Are7, 37 AT AT
Fraifeaem g1 FT OF feuRAc gAr
|Ttgq S fea= #3 T AT 79 Jrarara
F FTaAT AL F qrerar faifer w57
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¥ wWweR  wy e foeEde
g el grEr WA wew ¥
X farar § 1 v w7 T o g e ot
e ®) wrafe § o9 e &Y IwE@m
- g "% o= g der v
& & g o | g e & @ &
AT WINS FATR FTAT E |

SHRI B, V. NAIK (Kanara): Hon,
Deputy-Speaker, Sir, I rise to compli-
ment the Mimister for Transport for
having brought forward this Resolu-
tion. Though we would, naturally,
like the debate on this to be restricted,
since many of us may not bave the
opporfunity to speak, separately on
the Demands, I think, it wil! not be
erring too much un the wrong side if
we take a bird's eye-view of our roads
in this country. I must admit that
the road policy, under the dynamic
administration of the Minister, will
come out of the rut, because, the more
T have seen into the statistics, the
more I am convinced 2nat what we
have today as a sort of roag policy;
in the year 1978—there are certain
road blocks like Mr, Vayalar Ravi....

SHRI VAYALAR RAVI: He is
hearing your speech.
SHRI B. V. NAIK: .... not only

blocks but my feeling is that we are
-still having a sort of road policy in
this country which {s not made to
suit the automotive or, whatever we
“may call, the automobile age and that
road policy is fif enough for the bul-
lock-cart age in our ccuntry, The
reasonn why I say this—I will subs-
tantiate it

In the course cf the last few years
the road mileage of all types of roads
put together within a period of half
a decade increased by about 13 lakhs
km. I has increased from 1.05 mil-
“lion to L18 million km, . .
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SHRI B, V. NAIK: I will not spesk
much on it. I will come to the reso.
lution through a devious path, . . .

MR, DEPUTY SPEAKER: Thig is
exactly what I do not want yon to
do. I want you to come directly to
it. .

SHRI B. V. NAIK: While there
has been & 15 per cent rise in the
road mileage in kilometreage, dur-
ing the same period, the number of
vehicles plying on the roads increased
from 5.6 lakhs—it includes auto-
rikshaws, motor cycles, cars, taxis
and what not—to 147 lakhs, In the
same period, the number of trucks
doubled from 147 lakhg to 2.97 lakhs.
Why I am saying this is that while
the motor spirit has been taxed—a
road fund has been levied And at
what rate has it been levied? For-
merly, it was 15 paise per gallon,
Now—he has given the calculations—
It is 3.5 paise per litre . . .

MR, DEPUTY SPEAKER: You are
wrong. Out of the tax levied on
motor spirit 3.5 paise i8 to be set
aside for this purpose.

SHRI B, V. NAIK: Right, Sir, For-
merly, it was 15 paise per gallon. A
gallon is about 4.52 litres, What has
been the rise? It is hardly 5 per cent
in regard to the contribution to the
fimd. It is not going to make any
substantial dent. To-day, in the
morning we saw what is the bill for
importation of crude from abroad.
Rs. 1100 crores and this Rs 1100
crores is no doubt translated into
diesel as well as motor spirit . . .

MR. DEPUTY SPEAKER: Please

come to the resoluiion,

mﬂ.v,ﬂm:mrﬁlﬂm
gays that they want road research



roads and’it is just a drop in the occan
if a meaningful road policy has got
to come, Why 1 am saying is that the
State Governments are woefully in-
adequate in their approach, This
should be of interest to you. .

1630 hrs.

which have been surfaced—

Nationa) Highways—Out of 24,000
kilometres, 23,000 hava been sur-
faced.

Military Engineering and rest of
them—OQut of P.W.D. road—out of
3.6 lakh kilometres, 2.33 lakh Kilo
metres have been surfaced.

Department Forest/roads—We
have 143,000 kilometres in forest
areas.

What is the percentage that has
been surfaced where trucks get
broken down cars get stuck up,
even bullock carts get stuck up—
103 lakh kilometres? Total area
surfaced is 2.000 miles, ie. .02 per
cent. . . i

in forest areas Kerala and other
areag it is impossible to get into the
forest. Unti] and unless it is not pos-
sible to get into the forest the poa-
chers, hunters after wilg life, the iili-
cit smugglers of precious commodi-
ties flourish. They become places for
the anti-socia]l elements of society.
It has been my urge to see to:it and

. it you want b'-hﬁg.-ﬁ mﬂl
~ amount of fund ‘#d ot a fund which

n i S
plan, Then why do you keep it?
. 1 would say abandon this .

Otherwise, it you want to be even
handed, since the principal roed in
this country is being used by I,50,000
diesel trucks, let us levy a fund for
diese] that is being supplied. Diesel
i being sold at a concessional rate for
the purpose of transportation. Until
and unless we do that regional im-
balances in this country will be there,
whether it is backward areas, or
tribal areas. I do not think the local
Governments, the State Governmenis
who are naturally subjected to poli-
tical lobby and between region to
region, any other authority except
the Central Government can rectify
it. That is why, we want--this fund
to become strong. There is of course
considerable amount of play in the
general budget which provides for
Rs. 240 crores. But the major chunk
of that goes for the purpose of deve-
lopment of border roads—Rs, 75
crores, Major portion of Rs. 75 crores
goes for the development of National
Highways and the rest of it goes for
the contributions to the State Gov-
ernments and once it goes into the
coffers of the Stale Governments the
indigenous colonialistic system a mure
advance part of the State not accoun-
table to the poor M.Ps. coming from
the respective States cannot put any
other weight and the local pressure
and pulls work. We get lop sided
topsy turvy development, where out
of 1 lakh kilometres forest roads,
hardly 2,000 kilometres of road is sur~
faced. Forest road is not a forest
road. In the circurstances, I would
urge that the increase in the coniri.
bution is .hardly 10 per cent. If it
is possihle, this fung instead of being
trittered away in half a . dozem
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‘demands, can be used for the simple
:purpose i.e, for the welfare of the
road construction workers who along
-with the building construction wor-
kers are one of the most expiloited
section of the labour in this country.

Our labour leaders because of fin-
ancial constraints and other things
will not touch them with 5 pair of
tongs. Under these circumstances I
would urge upon him rirst to increase
the cess. You may levy it on diesel
and then use it as a convenient lever
for the development of these unfor-
tunate areas. Some years back, I
remember it was in the year 1971,
there was a listing up of certain in-
dustrially backward areas. The opi-
nions of the State Governments were
sought. To my dismay I founq that
there were certain districts which
were recommended which were in-
variably the districts from which the
Cabinet Ministers of those State
Governments came. They were all
advanced States with industrial base
also but just because capita] subven-
tion towards the share capital of new
enterprises was coming, advanceq dis-
tricts became most industrially back-
ward districts and those which were
backward came to be regarded as ad-
vanced districts. Under these circum-
stances, I am very sceptical about the
objective evaluation of backwardness.
If there are forests, if the areas are
remote, if there are no infrastructure
facilities, if there are no railways, if
there are no air connections, if roads
are not properly developed, etc. these
can be considered as proper basis for
deciding backwardness. These are the
criteria. I hope the hon, Minister will
not abandon his efforts and that he
wil] keep this as a nucleus fund and
proceed further irrespective of what
Planning Commission may be thinking
about it, and that he will make it
into a neat little kitty for tlie purpose
of removing regional imbalances in
the matter of development of roads.

SHRI DINESH JOARDAR: We

MARCH 30, 1976

Fund (Resl.) 228

would like to move amendments even
during the discussion, just before the
final reply of the hon. Minister.

MR. CHAIRMAN: The Chair has
disallowed, Even that of the hon.
Minister also is not allowed.

SHRI DINESH JOARDER: We
want it.

MR. CHAIRMAN: No discussion
please The ruling has already been
given by the Chair.

'The
I seek

SHRI DINESH JOARDER:
Speaker may be consulted,
your permission.

MR. CHAIRMAN: The hon. Deputy
Speaker has disallowed it. I cannot
revise it. I cannot reopen it The
hon. Deputy Speaker has already
given a ruling on this.

Now, Shri D. N. Tiwary.

#{t o qF0 faardl: (Morewi) :
ATl "G, gW AN gAT FIA
o9 ¥ Wt g4 grm—fF ST A,
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g W@ 21 78 IdequH 1 IR o
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g a7 ag gearg g1 Sf T e 99 &t
gg W W, ar &< faa g 2
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- W

ﬂ'#mmﬁanw
e ¥ firw w1 wgo fafafew orw
AR 1

wers & wamy o § e e fer
geml # ¥ g ®T sadcy
%7 94T % FT e BT A F awdr ¥
R R TR

“Failed to take such steps as the
Central Government may recom-
mend for the regulation and control
of motor vehicles within the State
or Union Territory”.

qr TR At a5 & 1 AR oF §) &
o gE NF Wi aer £ A, A7 geer
g

“Faileg to maintain or to cons-
truct national highways in accord-
ance with the fixed criterion”.

afy ag ayr ¥ @Y SaTar wver g o
e Wfer F oY ww 3§ frdmr R

et nbriciein of wdf & S vy o
qC At ¥ W@ F 9N ¥ R S
fear & 3@ wr S et i § @
wét drn § W B gud oo wNed
#¢ fiert ot § o wmfedy o ¥
fiwer ¥t & 3w & w7 4F v #Afary
fifiwem o ) AW &)
T qT WY JT W A N o)
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g7 | gafee wT ow o 9y o W
2 o W AT |

OO A F vgw AR E | W A
g9 wgy b fear 1w s Afeg
wWHEI? ATy
foan § -

“(a) Road Research and Intelli-
gence Schemes;

(b) Traffic Studies and Economic
Surveys;

(c) Training arrangementia for
young Engineers;

(d) Schemes of all-India impor-
tance such as those leading
to the removal of reglonal
imbalances . . .”

sy o wf qry & fie de oy 5o e

ot gF & $aT e, tw ¥ dew
iR R sR ?
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“ . « . such s hepling in the
developmapt of tribal aress, -

wa g fafreee wr v o v Sve
s & & Forar | o ¥ ) g Tty
¥ ¥ A 47 7@ T qAW FA |

o WMo Qe fget : g W &
wrt foar &, g5 WY fedfz s &) 1@
waTAE IgT ¥ W 91, ¥ § 3y w6
wr g%, o gwr ¥ @ W feehie
T & |

st o oy : oY wEE
& =y § I 9T g & e T
2 sy s & R ¥ |y B, Ay
war w41, wgt fedfie 3 0y a0 w7
AT TE | W, A WOEAT /04T )
g AT FIT AR

“helping in combating anti.socisl
elements like dacoits....”

W fex R -

“combating antl.social elements
like dacoits, Naxalitag, efe, promo-
tion of tourism etc. road/bridge
works required for Nationa]l pro-
jects like Atomic Power Stations,
Industrial Undertakings etc, likely
to be lost sight of by the road autho-

rities concerned in the midet of
other activities.”
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SHRI VAYALAR RAVI (Chirayin-
al): Mr, Chairman, Sir, this is a very
imple Resolution moved by the
fon'ble Minister., The Minister has of

thich, I believe, will make him more
fiicient in spending the money which
i coming under the purview of the
‘entral Road Development Fund. In
us connection, I would like to point
ut certain aspects of the road deve-
pment {tself. The road transport
lays an important role for the deve-
ipment of the rural economy of our
wuntry, 8ir, you come from a large
late where there are more number
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there. To prevent the influx of popu-

expected It may not be the fault of
the Ministry itself. But, I think, it
hag been done taking into considers-
tion the entire picture of the coun-
try’s resources But I hope that Gov.
ernment would give more attention
to road development with a view in
developing the rural areas. In this
connection, T would like to mention
that the development of Highways Is
one of the major aspects in the coun-
try and road development is not
taking place becuuse of paucity of
funds. Of course, in Kerala we could
spend more money and everything
has been done in consultation with
the Central Transport Ministry and
I should say that my State is grateful
to them for the help givem for the
development of road. The money
allotted for this purpose has been
spent properly. But, for the Central
Reserve Fund, the Centre has kept a
meagre fund. The Resolution which
is circulaled reads like this,

“In supersession of the Resolu-
tion on Road Development adopted
by the Constituent Assembly of
India (Legislative) on the 18th
Novembrer, 1947, and as subsequent.
ly amended by that Assembly on
the 8th December, 1548 and by the
Parliament of India on the I4th
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tirely different. In 1974, out of &
total of 2.1 million wvehicles on the
road, the number of diese] vehicles
would have been at least 0.5 million.
You are completely leaving away
these .5 million diesel vehicles which
use the roads as much as the other
vehicles, You teake the total con-
sumption of motor spirit alone into
consideration. I think today diesel
iz consumed more than petrol. You
are discriminating against certain
vehicles. Whereas your car and my
car are being taxed, the diesel vehi-
cles are not covered. So, I want to
argue forcefully with the hon. minis.
ter to include diesel also so that you
1y pet more revenue,

It you read para 6 of the resolution,
nothing is left. It covers everything.
if the minister had struck to a few
jtems like development of backward
Tegions and tribal areas ete., it would
have been much better. But we find
that it covers everything including
atomic power stations, industrial
undertakings, und s0 on It iz a
meagre fund and you are giving an
excuse for “rejecting any suggestion
that may be made by the State Goy-
ernments. Para 6(d) gives wide
scope to the Central Government.
‘The hon, minister may be very good
and kind, but some officer may
advise him the wrong way. It gives
wide scope to include anything and
reject anything. 1 would have pre-
ferred the minister sticking to cer-
tain specific areas to be identified and

’“'
iy wocieds B

implasestid; with

Pata 7 fayr: -~ ‘

“No expenditure sball be -
aﬁhythg‘@wmum
be incurred from the Centiral Read
Fund without the prior approval of
the Union Minister of Shipping and
Transport.”

1t is very good. I do not know how
the State Governments will react to
this.

Now, I would like to quote para 3:

“If in the opinion of the Central
Government, the Government/Ad-
ministration of any State/Union
Territory has at any time-

(a) faled to take such steps as
the Central Government may
recommend for the regulation
and control of motor vehicles
within the State or Union
Territory; or

(b) delayed without reasonable
cause the application of any
portion of the Road Fund al-
located or re-allocated, as the
case may be, for expenditure
within the State or Union
Terntory;

the Central Government may re.
sume the whole or part of any sums
which it may at that time hold for
expenditure in that State or Unijon
Territory.’

First you will get prior sanction and
then you say thal you will take away
the whole mopey, You know the
redtape in the country. It can tie both
you and me. This is more the opera-
tiona] side of the Resolution, I request
the hon, Minister to make certan
rules to gee that there is ng lapse of
the amount allocated to the States.

In pam 6(d) a mention was made
of Naxalites. Of course, they are
anti-social and anti-national My



to industrial areas. I,
e that this word should
be deleted. T would like you to stick
to tribal and backward areas.

Ap aglarming situstion has arisen
because of road accidents. The death
rate from accidents 15 very much on
the increase among pedestrians.
National Highways are meant for
safety travel. Road senge should be
cultivated among the pedestrians. In
this behslf, our Panchayats can do
much better. I would like the Minis~
ter to see how the people could be
educated in thig regard. KEven sgign-
boards ean be put up on the roads.
Voluntary measures can be tsken by
the Panchayats to keep roads safe.
This is one of the suggestions I would
like fo make lo avoid accidents and
make the roads safe

With these words, I request the
Minister to think over my proposals—
to include all the workers in the pur-
view of the Central Road, avoid the
words that were mentioned by me
and more money should be spent for
tribal and backward areas.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridin): Mr, Chair.
man, Sir, I welcome the Resolution,
particularly because I come from a
region where the plans which were
approved during the 2nd five-year
plan, have remained uncompleted,
even in this mid-5th Plan period. The
Btate of roads, buildings, infrastrue-
ture, the confrontation between Adi-
vasis and non-Adivesis, Naxalites'
setivitles and the highway crimes—

i

gé

i
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too heavy and the uccident-ra
high; all these things show w
ure going. Normally, we do not go in
for the advanced concepts of Mac.
Luhanism of UB.A. where they say:
“Roads and wmovement are every
thing; and the rest will follow.”
India, we have spanned & wide spec-
trum from bullock-carts to jet planes
and from gobar gas plants to atomie
reactors; and we have to tailor the
movement of goods, commodities and
passengers to the requiremwents of the
situation as they vary from place to
place And this Resolution shows
that the Government is aware of the
problem. The Resolution lays stress
on the following-

5

5

“{a) Rond Research and Intelli-
gence Schemes;

(b) Traffic Studies and Econo-
mic Surveys;

(¢) Traiming garrangements for
young Engineers;, "

and most welcome of all,

(d) Schemes of all-India impor-
tance such as 1hose leading
to the removal of regional
imbalances such us helping in
the development af tiribal
areag, backward regions, pro~
moting inter-State communi.
cation facllities, helping in
combating anti-social ele-
ments like dacoite, Naxalites,
etc., promotion of tourism
etc, road/bridge works re-
quired for National Projects
hke Atomic Power BSfations.
Industrial Undertskings ete.
likely to be lost sight of by the
road authorities concerned in
the midst of other activities”
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There is a Jot of leeway to be made
up. We welcome the Resolution. But

ning

cause in their criteria, they have
declared even 3-crop district as agri-
culturally-backward. $So, thus an “A
lice-in-the Wonderland” sort of rea-
lity has Been projected. We want
that Government should take a new,
hard look on its own, at the difficulties
of the gituation. We wunt a 30-feet
wide surfaced road which can support
30-ton trucks—coal-loaded ones—to
the Ganges front, connecting either
Monghyr or Bhagalpur from Jharia
and Boksro. Thereatter, coal should
be taken up-country upto Allahwbad
in barges, or flowed down via Farraka
to the ports, for export. There has to
be a much higher degree of road, rail
and water.ways coordination than
what has been available thereto. We
want roads from the coal-flelds and
the water-fronts, with proper barging
facilities, so that the ports of Calcutta,
Haldia and Paradeep can support an
export-effort of 5 million tonneg of
coal annually, It cannot handle any
now, fo the great detriment of our

Indian economy.

The difficulty is that the whole
stretchH of road in Jharia, for instance,
is covered with pot-holes. You can
negotiate a stretch of five miles only in
{i% course of an hour, It cannot sup.
port Beavy cranes. If there is any
accident I “any colliery and the
cranes ard” urgently needed, the cul-
verts as are there will not support a
20-tonnér crane, which is a must in
safety and rescue operations. These
are the places where the State Gov-

failed, {fie Mineg Board have not
done much because of slender
resources. These are vilal gaps,
which must be made good, must be
filled” up, by the Government of India.
For that, a litile tax on diesel would

can haul 80-maund load with the
least wear and tear on the road sur.
face. You have & road test track
at Alipore, but it has not done much
about it except suggesting that carts
should be fitted with one particular
type of tyres.

Coming to the improvement of
roads, if you take the Topchanchi
checkpost on Grand Trunk Road, for
mstance, 1,500 trucks ply in 24 hours.
With narrow road surface, this i
literally a menace. The map behind
the wheel may be a very humble
man, but once he is behind the wheel,
he thinks himself to he the roed-
king. The up-turned vehicles and
mangled bodies between Burhes and
Dhanbad tell a sorry tele. There has
been a lot W improvement recently,
but there have been culverty left un-
attended for years or for months,
How many accidents are necessary
before these culverts would be made
good und the people will be assured
of a sefe journey, whether In public
buses or in privaie motor cars?

Clausec (3) (b) says:

reasonable cause, the application of
any portion of the road funds al-
lotted or re-allotted, as the cuse
may be, for expenditure....”

The words used here are “delayed
without reasonable cauge”, If
you leawe to the road engineers,
they will trof but one clibi or another
why delay bad taken place all the
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costs, whith in most cases are the
product of malpractices, do not occur.,
The Indian economy cannot support
this high escalation in costs in road
engineering and 1 the construction of
roads, There is much room for im-
provement in this respect,

Our economy is reeling under the
weight of 10 million tonens of pit-
head stocks of coal whch cannot be
moved Because the ports are not
fitted with the necessary handling
machinery and becavse the roade
leading to the ports are not adequate,
I would therefore urge upon the hon,
Minister to provide the necesasry
infra-structure facilities. For a tonne
of coal which in India is priced
Rs 50 to Rs. 60, we will be earning
at least Rs, 300 to Rs, 460 ubroad, and
that money will more than repay the
wost of restructuring the coalmines,
You can have a share of it it you
hke ag a part of an inter-ministerial
arrangement, but give 1t the priority
1t deserves. In the lust few years the
money allofted for the development
of ports snd intra-structure facilities
In that reglon has been very poor,
S0, whem we see the roads in Pelhi
getting 4wo inches thicker evary yesr
ind when we find the roads iw Jharia

CRAFRRA 10; 148 4SAKA)  Fund GBesl) M6

and Dhanbad in shambles ang riddled
with pot-holes an the roadsides
strewn with mangled bodies
cars—and that area {s sypposed to
support the economy of India in this
energy crlsis—we feel that an imme.
diate turn is called for.

1 support the purpoge behind this
resolutiofi.

DR. G. S, DHILLON: Sir, I have
heard with great interest the points
raised by the hon. Members,

I quite agree that there is not ™
large amount in this fund. It was
the bulk of the resolution, I think,
which led the Minister of Parliamen-
tary Affairs to fix four hourg for it in
the Business Advisory Committee,

1 saw fthe previous debates on this
kind of resolution and I found that
at those times when this came up,
there was no debate at all. 8o, I was
under the impression that I need not
worry much about it. But today's
debate I think has proved really very
useful Many points have been rais-
ed which directly touch this reso-
lution, and many others which ure
indicators and give me guidance as to
the type of debate that will be forth-
coming when my Demands come up
for discussion.

This demand which nad been dor-
mant through all these years, when
I was the Speaker, had been was
suddenly revived, This year, I think
it was raised a number of times in
this House and the views very vigo-
rously have been expressed sbout it.
I think I am very lucky that after all
the dormant demands issues have
suddenly come to light. 8o, that part
of Those speeches which directly touch
this resalution, I will certainly like to
touch them in my speech. But it
does not mean that I should not say
something about other matters which
are quite relevant. With your per-
mission, T will be telling them for the
information of the Members, I am
sorry to say that out of the Members
on this wide and thoss Members who



Actually, this is the Central Road
Fund. About 80 per cent of the Mem-
bers have added the word “develop-
ment" in between the Central Roac
Development Fund. I thought I
should correct 1= at th: end. This is
just g tentral road fund In 1828-30,
part of the excize duty wes depoaited
in this fund so that in cages where
some funds were urgently needed by
the States, they could rely upon this
central fund. Originally, the part of
the Central Government wag only
10 per cent. Then if was increased to
16 per cent and later on, it was In.
creased to 20 per cent I huiefly told
the House that there was no need to
bring about any change in the Resolu-
tion, but situation so developed that
some coptroversy was raised that this
road fund should be merged with the
general budget. Why should it be
there as a sepmrate road fund® Our
view was that this was the only fund
on which the Btates could rely in
their own discretion without much
argument with the Planoung Commis.
sion or the Ministry here If they sent
a very reasonable project, we did not
have any obrection to release this
money. When Tiwariji said, “This
was 3 small fund and a Minister like
myself, should not have come forward
with such a big resolution”, I do feel
that a big mountain bhas develuped
around this mole; anyway. it is there,
This has proved very useful. But in
course of “years, many States did not
draw their funds with the results that
their funds have been gecumulating;
sometimes, it was accumulntea
beyond Rs. 1 crore, Suppose we
accept thiz proposal that 1t should go
to the general budget, there is no
need or it should be merged with
other items of expenditure, then in
my own opinion the States would
have been very much disappointed.
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Hoithe agnin wnd Wiy R' » new
chbiective was found neciwlary, °

Ag some of my friends have watd,’
“We have no gwdelines.” Actually,
these are the guidelines. This is the
change of gbjectives. We have retuin-
ed many parsgraphs as they were

aocepted except for ag I have
told about the categories of
say, A, B end C. We have conv
them into Union Territories and the

!

the gudelnes in certain specified
directions.

I quite agree with one thng that
wag raised by Shri Shivnath Singh
end Shri D. N, Tiwary, that this
should not have been sg much widen~
ed. The objectives are so many and
diverse ang these objectives which
have developed around this smali fung
arp very dssproportionate But I may
assure them that we had no alterns-
tive but to cover 1t by these objecs-
tives go that this fund could be made
available to the States. It is not
necessary for the States that they
should sub-divide their part of the
money into as many heads as there
are objectives. They can take the
whole money even under one head.

One thing which I fing mussing is
this. About the bmckward areas
whether it 15 agriculture or market-
g, some indication 1+ not glven. 1
will congider over i*. 1f that can be
covereq through these objectives, it
is all right. Otherwise, we will give
some jndication in the objectives later
on when it goes to the Rajya Sabha.

Some objections were raised about
the words “dacoits and naxalites”. T
quite agree. Later on, when it gees
to the Rajya Ssbha, we will delete
these wordg. We will put the ﬂ‘dl‘
“gnti-social and :lml t::mentt
in place of that, thout being
direcbeg ageinst any particuler ele-
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When the
comes, that will be the occa-
sion when you can make a reference
It we go into much of the
details now, it will be of no use.

About the doubltng of national
highways, I would like to just meniion
herg that there is entirely a separate
fund for the maintenance of roads and
construction of highways. The con-
struction of highways, due to the fin-
ancial constraints, hag been stopped or
kept in abeyance for some time. Let
us hope that they will allow ug to go
shead with that work. We have
enough money for the maintenance of
roads. Ag regards the doubling of
hmighways, as it is, out of 28,070 Xm,,
nearly 14,000 Km. have a double line.
That is the position about the doubling
of highways.

1 am trying to connect many of the
pointg raised during the debate even
out of the way, About diesel, at
present, we have not touched diesel
But now that you have given so many

. persons concerned who are digging
every pit to get some gold. They will,
certainly, entertain some of the ideas

Fond 4Bgnl) a0

SHRI VAYALAR RAVY: -Ydu aee
increasing it by 1.5 paise; that i»
right. But you sre excluSing
50 per cent of thy workers,

DR. G. S DHILLON: If you

some people and, on the other hand,

that, I myself have been thinking
throughout the debate gs to what will
be the use to us if we try to save this
money which will go into other
Funds They are bemng merged in.
the General Revenues; so, whar will
be the use to us? Anyway, let us
give it a trial,

Now, Mr. Nalk suggested an
amendment that the words ‘Welfare
measureg for Labour engeged in road
construction activities’ should be add-
ed Thig amendment is not acceptable
because the word ‘backwardness’ is
all-embracing When construction
starts, we do expect that the contrac-
ter does include that item in the
estimates that he submitg for aceep-
tance We do expect that the esti-
mate will contain that. So, for con-
struction itself there can be no
gseparate Head. We expect from any
agency that they do include this wel-
fare clause. That is the main reason
why we do not accept the amend-
ment—the word ‘backward’ being all-
embracing.

Many other pointg were raised and
I reserve them for my reply on the
general debate.

About this extra duty, I had glready
mentioned in my speech that this
ven
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A point was raiseq about hilly areas
and 5o on and about research on
bullock-cart wheels—-rubber wheels.

SHRI VAYALAR RAVI: When re-
search is done, it ghould be remem-
bered that the climatic conditions
vary from State to State. There s
heavy rain in Bengal and Assam and
water spoils the wheelg soon. So,
research on rubber wheels ghould be
done. So, I would like to know
whether, when some fund will be
mede aviilable for research, bullock-
cart wheels will also be included, in
relation to the climatic conditions.

DR. G. S. DHILLON: 1, certainly,
will try to accommodate as many
things, in this little Pund, as possible.
But we shall have to find out the
jtems on which to spend—and there
are a number of them. This is not
just g small Fund for research, for
training of our engineers. I have
been, myself, double-minded, but 1
have trieg to avoid any conflict with
the Afivisers of the Planning'Corayais-
sion or they Midistry of Finence, st

and cleandérs, and we have been iry-

AN HON, MEMRER:
done well,

Punjeb has

DR. G. S. DHILLON: Ay compared
to other States, weg are, perhaps,
doing very well, but in our own esti-
mate, we have much more to do.

For the present, to make an ideal
study for the wayside amenities, rest-
ing place for conductorg and drivers
and other facilities, in my own way,
I have chosen the Delhi-Agra road,
so that the tourists, whp come, can
seg that this is the manner in which
we want to develop our roads. 1 am
thinking of showing this as a model
to otherg States-—a model to be fol-
lowed by them. I do not know how
far I will succeed with limited funds,
but certainly I am going to take it up.”

DR, HENRY AUSTIN (Ernakulam):
1 welcome the Minister's suggestion
that facilities for operators and pe-
destrians should be provided. In this
connection, I would like to get cer-
tain information from the hon. Minis-
ler with respect to the difficulties
being experienceq by the pedestrians
in States with a high density of popu-
lation like Xerals; it is very difficult
to get the right of way; the highways
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up, it is kept in abeyance. We had,
last time, before the Plan, 48,000 kms.
—esgtimate submitted by the States.
It wag reduced to 10,000 and later on,
to 6,000 and later on, this 8000 was

down, Later on, thig finanefal cons-
traint came and it was not only to our
Department but it is common to all
the Departments. Anyway, I hope
with the situation this time, we have
got a little more allocation for the
next Plan Year, Though we are not
tully satisfled, we are to some oxtent
satisfied that this iz a little more than
the previous year's.

Ag for your problem in Kerala, 1
quite appreciate. 1 have been going
there off and on ILet us apply our
mindg ag to how to tackle this prob-
lem. Mr. Vayalar Ravi, g dynamic
youth leader is there. He ghould find
out something and let us join our
heads together to get out of the diffi-
culty. I reserve my final answer on
it and after consulting the Depart-
ment and taking into account the re-
wources, I will tell yon when the De-
mands are discussed,

This gmall humble demand, a very
innocent demand, I never thought, will
attract so much attention. But I am
quite happy that it did. The total
Ppicture is Bu, 808 lakhs. ©Out of this
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we cannop Billy réit Boused and s
many thingg we want. )

9
4
14
B

1
3
g,
Y
q 5
i

v W P wdd Jed A
for R a6 A1 W W F
MmAFwrwg o ag oF
wew ey g faw g ewmw
Wk gieEd g g s
sIRy ¥ fau Wk o A ¥
A T @ AEs w1 gw A fegew
i fear o®, o Wi W fewr
@ WR & W W g W AW
¥ v w1 wer gw felr W
o & frow wmgm e @ Wi
wWa ame awey ¥



23S

(1 Serpal Road

fwe e wro Gwwl}

™ w t wife e
g gl ww ek
W Tk AR A s |

warft aliew: aror s o
war s s e e ?

SHRI B, V, NAIK: The hon. Minis-
ter has gtated that he will cover them
under Backward Classes. If jt 1s
covered, they may not bear fruition
immediately. I am not an experienc-
ed person There are thousands of
construction workers. We have
created Iron Ore Mines Workers' Wel-
fare Fund, Bidi Workers’ Welfare
Fund, ete. These are the people who
by their sweat and toil build up our
economy, If not now, when the time
comes, I hopg the Minister will keep
these most unorganized people mn
mind. I am not pressing

Amendment No. 2 was,
withdrawn,

wfe e sw @ fr

by

leave,

“In supersession of the Resolution
on Road Development adopted by the
Congtituent Assembly of India (Legis-
lative) on the 19th November, 1947,
and ag subsequently amended by that
Assembly on the 8th December, 1040
and by the Parlisment of India on
the 14th April, 1950, this House here-
by resolves that—

1. There shall continue to be set
apart an amount not lesg than 3.5
paise per litre out of the duty of cus-
toms and of excise levied on motor
spirit and the proceeds thereof shall
be applied for the purposes of road
development.

3. (1) The Road Fung shall be al-
located ag follows:—

effect from the allocation due
for the financial year 1948-49.

(b) out of the remainder there
shall be allocated by the Cen-
tral Government a portion for
expenditure in each §State
and Union Territory specified
in the First Schedule to the
Constitution as near as may
be in the ratio which the con-
sumption of taxed motor spi-
rit other than motor spirit
used n aviation ,in each area
for which an allocation is to
be made ghall bear to the
total consumption in the ter-
ritory of India of taxed motor
spirit, other than motor spirit
used in aviation during the
financial year concerned.

(2) The portions allocated for ex-
penditure in the various States and
Unfon Territories shall be retained
by the Centra] Government until they
are actually required for expenditure
in the manner hereinafter specified .

(3) If in the opinion of the Central
Government, the Government/Admi.



"slstaition 96 sey Bletsaion Terrd-
tory hoy 8t any time-
(a) falleq ta take much steps as
‘ ‘:"Tﬂﬁrmw
! on
and confrol of motor vehicles
within fhe Stste or Unien
Territory; or

(b) delaysd without reasonable
causg the application of any
pertion of the Road Fund al-
located or re-alloeated, as the
casg may be, for expenditure
within the Statsa or Union
Territory
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the Centra] Governmetn may .tdume
the whole or part of any sums which
it may at that time hold for expend:-
ture in that State or Union Territory

(4) All sumyg resumed by the Cen-
tral Government from the account of
any State Government/Union Terri-
tory Administration as aforesaid shall
be re-allocated between the ofedit ac-
counts of State Government/Union
Territory Administration and the re-
serve with the Centrel Government
in the ratio of the main allocation for
the financial year preceding the year
in which the reallocation {3 made

Provided that the sum so cslculat-
ed ag the share of the State/Union
Territory from whose account the 1e-
sumption has been made shall be cre-
dited to the reserve with the Cential
Government,

(5) Special additions to the Road
Fund for financing particular projects
may be accepted from source other
than mentioned mn para 2(1) which
shall be kept in a special Reserve and
utiliseq for such projects.

4, The balance to the credit of the
Road Fund or of any allocation there-
of shall not lapse at the end of the
financia] year.

5. No expenditure shall be incur-
red from any portion of the Road
Fund save a. her2inafter provided
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6, The Cen * Reserye with th
Central t shill Bé
first to defraying the cost of the
ministering the Road=Fund and
after the balance of Central
and Central Hoad Fund (Allocation)
shall be utilised for financing ol
the schemeg connected with as
the Centra] Government may approve
and the sums allocated for expendi-
ture in the States/Union Territories
from these scurces may, subject 1o
the previoug appreval of the Gowern-
ment of India to each proposal misde,
be expended upon any of the follow-
ing objects, namely—

I &

(a) Road Research and Intelii-

gence Schemds;

{b) Trafic Studieg and Economic
Surveys;

{e) Tswining arrangements for
young Engineers;

td) Schemeg of all-Indiz import-
ance such as those leading to
the removal of regional im-
balances such as helping in
the development of tribal
areas, backward regions, pro-
moting inter-State communi-
cation facilities, helping in
combating anti-social ele-
ments like dacoits, Naxalites,
ete,, promotion of tourism ete.
road/bridge works required
for National Projects like
Atomic Power Stations, In-
dustrial Undertakings ete.
likely to be lost sight of by
the road authorities concern-
ed in the midst of other acti-
vities.

Provideg that the amounts in the
Specia] Reserve shall be applied only
to the purposes for which they are
earmarked.

7. No expenditure shall be appirov-
ed by the Government of India to be
incurred from the Central Road Fund
without the prior approval of the
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The motion wag adopted,

———

1648 hrs.
MESSAGES FROM RAJYA SABHA--
contd,

SECRETARY-GENERAL: Sir, I
have to report the following messages
received from the Secretary-General
of Rajya Sabhate

(1) “In accordance with the pro-
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) “In gecordincd with the
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16,50 hrs,

Lok Sabha then adjourned Ul
Eleven of the Clock on Wednesday,
March 81, 1976/Chaitra 11, 1896
(Saka),



